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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
|
AT  HYDERABAD , l
. " . |
0.A.No,958/92 Date of Orders 2,11,1992 |;
BETHEEN 2 | _ ;
G.Gopalaswamy ' .. Ppplicant, 1
AND
1. Union of India, Rep, by its
Secretary, Ministry of ,
Defence, NEw DEIHI, _ :
2. The Scientific Adviser to the 1
Minister of Defence & Director -
General Research & Development,
Dte,, of Personnel, Ministry
ot Defence, DH{ PO,
New Delhi.
o . 3. The Director, Defence 7 ‘ 7 !
MetallurgicalResearch & lLab., ' i
PO Phisalbanda, Hyderabad. .. Respondents,
— ‘i
Counsel for the Applicant .« Mr., KgSudhakar
. f
Counsel for the Respondents .o Mr.V.Rajeswaraﬁ
: for |
Mr N,V.Raména :
CORAM 3 \
. L)
HON'BIE SHKI T.CHAIDRASEKHARA REDDY,MEMBER(JUDL.) i
: !
- ‘ !
f
‘ f
(Order of the Single Member Bench de%ivereﬁ 1.
) , Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl.) )J?
’ 1

. ! . ‘I
(ﬁq \ . ‘ |
. ‘ 1




This is an application filed under Section 19 of the

LR 2 *e

Administrative Tribunals Act t direct the respondents to pay
i

subsistence allowance to the applicant from 1,1,1986 on the
basis of the revised ;ay scales together with arrears and
to pass such other order or crders as may deem fit andproper

in the circmstances of the case,

The facts giving rise to this CA in brief are as

ﬁollbws:

2. The applicent hereh is an employee of the Defenéei
Metallurgical Researc%?bﬂyderabad. He was first appointed as
Labourer in September, 1963; promoted as Tradesmén Mégngn
April 1964; promoted as Fitter in August 1964 and finally
promoted as Tool Maker in November 1974. The respondenté have
kept the applicant under suspension vw.,e,f, 2.8.1976 as the
departmentel enquiry was pending against him, The departmental
enquiry seems not to have been completed yet, The applicaﬁt is
being paid subsistence allowance on the basis of the old pay
scales, It is the case of the applicamt that_he is entitled

peviie ~—
for subsistence allowance on the basis of the »e%®r pay

scales from 1.1;1986 onwards together with all arrears, Hence

the present OA for the relief as already indicated above,

3. Today we have heard Mr,K.Sudhakar Reddy, Advocate for
the applicant and Mr,V.kajeswasra Rao for Mr,N.V.Ramana,

Standing Counsel for the respondents,

4, 0.4,920/92 which is identical in all respects to this
OA had bome up for admission hearing before the Division Bench

of this Tribunal on~g;.10.199§, Afterhearing both sides

~ge s U .
the said OA had been disposed of &+#59267/92 by giving certain
A

directions. ©So, it would be fit and proper to diSPOSE'Of this

OA also with the same directions as given in 0,A,920/92 aF Joi~
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|l the orders dated 22.10,1992,°

5¢ Hence we direct ghe re5pondents'to pay subsistence

allowance 0 the applicént on the basis of the revised pay

scales w,e. f, 1,1,1986 after deducting the amount: that had

already been paid to the applicent towards subsistence

allowance on the basis of old pay scales, The rate 2t

which the subsistence allowance that has got tO Be paid in

the revised pay sceles will be at the same rate

paid in the old pay scales, (50% or 75% as the case mey be).

Three months time is givern the respondents to implement
' the orders passed in this Oh,

leaving the parties to bear their own COsts,

‘As the enquiry is pending for more than 1C years

6.
we hope that the respondents will take all the steps that '

_are recuired to complete

pending as against the &pplicent at an.early date,

Memper (Judl. !}

Dated :_2nd November, 1992

, t—ﬂt"‘“““” j

(Dictatedin Open Court) |
Deputy Registrar(J)

|
i I o
ﬂl The secretary, Unicn of India, §
l Ministry of Defence, New Delhi, ,
2! The Scientific adviser to the Minister of Defence

~ and Director General Research & Development,

Dte., of Personnel, Ministry of Defence.
DHG PO, 'New Delhi. ___ ||
. The Director, _ Bdecucsd 2
Defénce Metallurgical Lab, ‘ .
sd PO Phisalbandad, Hyderabad.
4, One copy to Mr. K, Sudhakar Reddy, Advocate, CAT , Hyd,
5, One copy to Mr.N.v.FRamana, addl,CGSC.CAT . Hyd. .

6.0ne SRarecopye.

pvm.

that has been

The OA is allowed accordingly

the disciplinary proceedings that are
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH :; HYDERABAD

7

THE HON'BLE M
ND

- THE HON'BLE MR,R|. BALASUBRAMANTAN:M(A)

s AN L—"'_'_'-—J '
THE HON*BLE MR,T +CHANDRASEKHAR REDDY:
‘M(TJUDL)
2ND

THE HON'BLE MR,C.)\7.ROY : MEMBER(JUDL)

Dateds - « |) ~1992

| GBBEFY JTUDGMENT s

R-cri, /C-Zk. /MbA.NO A

lO.A..NO.. Q98 \J(RL_

T.A.No, T (wplio

Adm{tted and interim directions
issued. o

4 ' . ‘ ] Allowe d
Disposed of with directions
Dismiksed
Dismipgsed as withdrawn
Dismilssed for default

- M.A.drdered/Rejected

pvm

No oiders as to costs.
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